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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD > 

CIRCUIT BENCH AT LUCKNOW.

Registration (O.A.) No. 294 ©f 1989 (L)

Shanti Prasad Agarwal . . . .  Applicant.

Versus

Uni®n ©f India & ©thers
Respsndents,

* * * * * *

H®n'ble Justice K. Nath, V .C.
Hfn'ble K .J . Raman. A.M.

This applicati@n/ under Sectisn 19 of the 

Administrative Tribunals Act,1985, is f®r issue @f an 

©rder t® quash the ©rder dated 9.8.1989, c©ntained in 

Annexure ' I I I ' ,  placing the applicant under suspension 

in c©nteraplati©n ®f disciplinary enquiry.

2. The learned counsel f©r the applicant, Sri P.N.

Mathur, says that neither the applicant has been paid 

any subsistence all©wance n®r any charge-sheet has been 

served up©n him. Dr. Dinesh Chandra, learned counsel 

appearing ®n behalf ©f the resp©ndents, says that the 

©rders for subsistence all®wance had been passed and 

that a c©py ®f the charge-sheet had been sent t© the 

applicant which he refused t@ receive.

that as it may, the learned counsel f©r the

respondents tenders t@ and the learned c©unsel f©r the
iJî

applicant accepts ©n behalf ©f the applicant a c©py ®f 

the charge-sheet as well as a espy @f the order f@r 

payment ©f subsistence all®wance in C©urt t®day. Sri 

Mathur says that the ©rder f©r payment ©f subsistence 

allowance deserves t© be reviewed in view ®f the standing
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instructi@ns ®f the Government/ and that the papers 

which are purported t© be used t@ sustain the charges 

have n®t been furnished ta the applicant. without

saying that the papers have t© be furnished in accordance 

with the rules and the circumstances ©f each case and the 

subsistence allowance matter has t© be reviewed from time 

t© time in acc©rdance with the ©rders ®f the Government ©n 

the subject,

4, In view ®f the changed situation this application

is disposed @f as infructu®us, but it is expected that 

the resp©ndents will review the ©rders f©r payment ©f 

subsistence allewance in acc®rdance with the rules and 

will als© furnish t® the applicant such d®cuments which 

are referred to in the charge-sheet as early as possible, 

say within a m©nth, in ©rder t® enable the applicant t® 

file a reply t© the charge-sheet.

Dated: December A, 1989,

VICE-CHAIRMAN.

PG.
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CENTRAL AOrHNISTRATIUE TRIBUNAL 
C i r c u i t  B e n c h , L u c k n o w  

0pp .  R e s i d e n c y , G a n dh i  B h a w a n j l u c k n c u

INDEX s h e e t

CAUSE T I T L E ^ o f  19

NAME OF THE PARTIES

A p p l i c a n t
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c£«r;i'AL ,;AUfiiTiisT i:;Ti\/t: raiL;Ui'JAL '

CIRCUIT BENCH. LUCKMOii) /  ■

I

.^qtjisvrati-on Nq *;_ of 1989^-^ ̂ •

APPUCAlMT(3j .

Rt;3paN,jE;i'ir(3)  ̂p /u 'a^ g /P  dhdin

Portioula.pa to be ^xamin^- ’ • aa bo result pf

1 , Is the appeal; nomp^^ent % ■ ■.

2... -a) Xsj tKo aBplir>atiopi.ir *He W-*  ̂ . ' • '
■' : pjrsscribed foim'T"' ■ , ■ . . -.

. b) I* the appJLi»H»bibo iff p9p»# ' ^
. book form ? ., • . • • .r , ^

. <̂ ), Hovĵ  ot̂ pi.â fy tir̂isi! cf =̂*1̂ ‘"T’u^ 0
appiication beep fiJceW-? . '

3* At,}

; . |)'- If  not^^by ^ta fg^y- ^aw

*' ' .%)'•■• T 4 ^ i f o « -
fnakifsg'tjlli sr^oatim. ik

■ U«ŝ  .the ' ........ ' '.'.
Vakal#inama been filed ? •■;  ̂ • . , . •. "

......„ . . . . . I -  ' ;  ̂ ■

ih©;«eTti/iedH»,apv/-»0| » e « ''’

of the order(s) aQaitet^u/hicft,. fc#« ■ •-. , :̂  ̂ '

" applj^atio^ i^^wadaf '

■7 # - a )  Hava .the copie? of, bba . ' ’ . ■

«iacwi%oaiVy®Ji®«< tfw ' . .

applicant and -meitloied- 

;appXica.tic3gi-been' filed  ̂ • ; . ,

b) .l^av© the <ioi!ymE|^t» ■

to in (a) above duly attested — - • . ■
.. . by a Gazetted "Offiof» ;  '

IVJRibajNati •a#co«lirtgly *?

. „ . c )  Are the dcMNjme^ts

to in (^a) above neatly-.typerf  ̂ .

XB douh^e sapne ? “ . ■ .......

8, Has the index of .dooumc§t<5 ■ ■ ' V  ns ............

filed arKl pagttî g- dans property ? . _

9., Haua the chropologipal, d «i«ll9 
o f ' peprecontafciDft made and .the ■ 

out come of such-.jrepreeei^tfttion'

' been- indieaterf in the. applif^tioB?
■ -O .

to , is the-'mat tor tfised i|l: th'e-a^jl».

-^ejidipg'before any noutt of 

Lau) or any , Qthat



particulars to be E?;aminGd

Ara thp applicatior/duplicato 

copy/spare  copies signed .? ,

12v Arc 'extra copios of the applicatioii 

yith AnnLXurco^ filed ?

a) ■ Identical with, the Original ?’

b)' Dcfectiye ,?

, , c )  ijjanting in Anncxures

Nos, _  paqeaNos ?

13., Have the file  size  cnuolopes

■ bearing full addxesscs of the

respondents been file d  ? . ,

■1 4 , Are the. given address the 

registered address ?

,1iS. . Do 'the names of the parties

stated in  the cppies tally with 

I- p appli-

cEitign ? , , ' ,

16„ Are the translations certified 

to be ture or supoortod by an. 

Affidavit affirming that they 

are true 7

■|7,: Arc the facts of the case .

in.entioned in 'item  no, 5' of the 

application ? , , .

a )  C o n c i s e  ?

b) Under distinct heads ?

■ N'jnibered consect'ively (1!

d). Typed in  double space on one 

side of the paper ?

ifc- Have the pe.rticulars for interim

■ order prayed for indicated with ■

reasons ? , ■

Endorsement as to result of examination

19. 

d.:̂  nesh/

yjhether all the remedies 'have

Y

y

'7'tp

■7 X.’)
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.............. %
Serial
number

of

srdcr 

 ̂date

31/10/89

!
V .

Brief Order, (Mentioning Reference 
i f  rrecessary

Hon* Mr. D«K. Agrawal. J.M.

V • c> • ■

Shri J .N . Mathur, Counsel for the applicant 

and Dr. Dinesh Chandra counsel for the responder 

are present. This application, was filed on 

19-10^-89 with a notice to Standing counsel.

The learned standing counsel states that 

instructions have not yet received. List this 

case on_4-12-89 for hearing on admission 

as well as on interim order. ^

' ' ' J.M.

(sns)

Houi compliec) 

with aniti 
date of 

compliance

-k.

ia9i '
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CcntMl 1 ribunai

Circuit Ik'-'-n'i, Uidanow 

Bate of Filing .Ijl.l^l^f... 

Bate ef Receipt by Past.,,—

IN' TliE CEMT-RAL ADMINISTRATIVE TRIBUNAL#, CIRCUIT BENCH,
f.-

mCKNOW.

APPLICATIOR UNDER SECTION 19 OP THE 

ADMINISTRATIVE TRIBUNALS ACT,1985,

,L

Shanti Prasad Agarwal.

Ve£siis

Union of India and others.

I N D E X

Description of documents 
SI. No» relied upon

. . Apxolicant,

.Respondents.

P ^ !0  Nomber

Application,

Copy of the impugned order 
dated 9,8,1989.

• • • • 1  to 9•

Lucknow,Dated.

Oct. ;i989 .

^  ’)M/̂  f ilCc

(JW Iv  

Q/{/{ ^

.APPLICANT.

fvVVVxj^  ̂ fiOA/v-'Sŷ

(7- (\i • (Iaatwok^
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IN THE CEMTRAL ADMINISTRATIVE TRIBUmL, 

(Lacknovj Bench)

Registration No. 1989^*^)

J

w
-7

\

Shanti Prasad Agarwal, son of Sri Jagdish

Prasad Agarwal, (Deputy Director (Programmes),

Dooffdarshan Kendra) liucknow, resident of IV/33#

Kendranchal, *K* Sector, Aliganj, Lucknow,

........Applicant,
Versus

1, Unionof India through the Secretary,

Ministry of Information and Bcoadcasting 

Shastri BhavJan, New Delhi-110001.

2. Under Secretary^ (Shri M.K.Bhattacharya) 

Ministry of Information & Broadcasting , 

Shastri Bhawan, Mew Delhi-11000le

3. director General. Door Darshan, Mandi 

House, New-Delhi 11000Iw

4, Director, Doorjbhsn, Kendra

Ashok Marg, lucknow.

....Respondent*

PETCTION UHDERSECT.TON 19. ADMINISTRATIVE 

TRIBUNALS ACT, 1985 AGAINSI’ ORDER OF 

SUSPENSION,

The applicjsnt respectfully submites the following 

facts as provided by the Rulesi-
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DEE^ILS OF jgg LIGATION

1, Particulars of the aplicant,

(i) Name of the applicant«r

(ii) Nasne of father*

(iii)Age of the applicant®

Shanti Prasad Agar^ale 

Shri Jagdish Prasad 

Agarwal.

51 years.

2.

(iv) Besignation and parti- Deputy D ir e c to r ^w ^- ^ ) 
cular of the o f f i c e  (name 
and station) in which 

enployedir

(v) Office 4\ddress,

(vi) Address for service of 

Notices*

Particulars of the Respondent, 

Respondent TSIo. 1 (i)

(ii)

(iii)

(iv)

Respondent Ko>2

(i) Shri U.K^Bhattarcharya

(ii) Not known.

(iti) Hot knô ^̂ n

(iv) Under Secretary
Mi nistryo information 
& Broadcasting, 
(Shashtri S^awan#
(New Delhi-110001

(v) As in (iv)

(vi) As in (iv)

Respondent No.3

(i)

(ii)

(iii)

(iv)

Doordarshan Kendra. 
Lucknovj*
Doordarshan Kendra 
2 4 ,Ashok Marg, Lucknow 

- 226001.

IV/33. Kendranchal, 
K,Sector, Aliganj 
Lucknow- 2 2 60 20

Shri P.Murari. 

not known 

not knovm.

Secretary.
Ministry of Information 
& Broadcasting Shastri 
Bhawan,New Delhi-110001.

Shri Shiv S. Sharma. 

Not known.

Not known.

Birector General. 
Doordarshan, Mandi 
House New Delhi-<L0001.

^av(v)



(v)

(vi)

Respondent No. 4, 

(i) 

(ii) 

(iii) 

(iv)

-3--

(v)

(vi)

As in (iv)

As in (iv)

Shri VilayatJafri. 

Not known.

Not knoT,̂ m.

Director,
Doordarshan Kendra, 
24, AShok Marg, 
Lucknow|f-226001,

>•

As in (iv)

As in ^v)

3e Particulars of the ,
order against which,, 
application is mader

(i) Order No- C-140ll/4/89-Vig- Annexure No. 3.

(ii) Date 9.8,1989.

(iii)Passed by Sri B.K.Bhattacharya,

Under Secretary to the Government of 

India, Ministry of Information & 

Broadcasting, Nev̂ ’ Delhi,

V .

4. Jurisdiction of^the Tribtinal,

The applicant declares that the subject matter 

of the order against which he wants|redressal is 

within the jurisdiction of the Tribunal.

5. Liroitation^

The applicant further declares that the application 

is within the limitation prescrifced in Section 21 of the 

Administrative TTibanals Act, 1985.

6. FACTS OF THE CASE^

The facts of the case are given belows- 

FACTS

(i) 'Ehat the present application is directed against



\

V  the non-speaking order passed by the opposite party No. 2

by vjhich the petitioner has been placed under suspension 

from 9e8;l939, The applicant is further aggrieved, by the

non-payment of subsistence allovjance, the non-furnishing

\
of a chargesheet and the non-appointment of an Enquiry 

Officer.

(ii) That the applicant appointed in 1963 in 

Akashwani as a Transmission Execjsative and his .services were

(

' transferred to Doordarshan in the year 1974. On 19.1V1978

the Ministry of Information & Broadcasting on recorr®nenda- 

tions of Union Public Service Commission appointed the 

applicant as as Assistant StationDirector which is a 

General Central Service Group Gazetted Post, in Door-

darshan. The letter of appointment of the applicant is 

m m WRE^ NO. 1 to th is application^'

(iii) That a perusal of Annexure 1 would show that 

the Appointing Authority of the applicant was the 

President of India and the President of India had acted 

upon the basis of the recommendations of the Union Public 

Service Comiission. Theletter of appointment was issued 

to the applicant }:y the Government of India through the 

Ministry of Information and Broadcasting which acted 

through its Undeh^Secritaryf

(iv) That subsequently the applicant was promoted to

the post of Station Director (Ordinary Grade) on

8,12.1983. The order of pronK)tS:on dated 8,12.1983 

was also made on the direction of the President of 

_____ India. A true copy of the said letter of promotion

<yj

‘ - 4-
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ANI^^URE NO. 2 to this appZication,

(v) That the applicant -was posted in Lucknow in 

November, 1988 and at present is wrking as Deptjty 

Director, (Programmes) at the Doordarshan Kendra, Ijucknov̂ .

'h

V

lvi(6 That the work and conduct of the applicant 

has so far been satisfactory and he has been performing 

his duties X'̂ ith diligence and honesty and to the best 

of his ability.

(vii) That on 11.8.1989, the applicant was shocked 

when he was suddenly served with a copy of the inpugned 

order dated 9.S.1989 by which the applicant was placed 

under suspension in contemplation of disciplinary procee­

dings. A true copy of the said order of suspension dated

^NMEXURE n o . 3 to this application#

(viii) That a perusal of Annexure 3 would show the 

followingt-

Ca) the order of suspension was passed without the

holding of a preliminary or fact-finding enquiry.

(b) the order of suspension was a non-speaking one.

(c) the order was passed by the Under Secretary in the

Ministry of Information and Broadcasting, Government 

of India in the aame of the President of India 

whereas only the Secretary of the Union of India 

could have made such an order; /
4

(d) it was mentioned that separate orders regarding

S 3 . .

~ TfeTT-v'^S'f
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' subsistence, allowance adrnissiKLe to the applicant

•would be issued,

(ix) That the applicant being a member of the 

General Central Service Group A, the Central Civil 

Services (Classification, Central and appeal) Rules are 

applicable to him.

(x) That subsistence allowance admissible to the

applicant would be an'amount equal to the leave salary 

which hS would have drawn if  he had been on leave on half 

average pay or on half pay^plus the Nearness allow^ce 

calculated on the basis of such leave salary* It is 

subnitted that no subsistence allowance has been paid to 

the applicant so far even though a period of over 2’ months 

has elapsed frfem the date of the order of suspension.

- i  \

__^  ■

(xi) That it is further submitted that no charge-
\
j.  i*  ̂ '

sheet tes been served upon the applicant so far rK>r has

any charge been communicated to the 2ppsi±KHfejsapplicant,

No Inquiry Officer has been app6inted. &fter the imf)ugned . 

ord.§r of suspension which has been inposed as an arbitrary 

punishment upon the petitioner, fhe opposite parties have, 

not cared to start ar^ disciplinary proceedings against 

the applicant,

(xii) The inpugned order of suspension (Annexure 3) v - 

is illegal and void ab initio and this petition is being 

filed on the followings-
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G R O U N D S

(a) Because the Under Secretary is not the 

Appointing A-athority of the applicant and has no 

jnrisdiction to suspend theapplicant;

(b) Because the suspepsion order is wholly ' 

arbitrary and not based on any reason, hence contrary 

tothe in^eratives of Article 14 of the ©onstitution 

of India.

(c) Becausg no subsistence allowance having been 

paid so far, the order is unenforcible;

\

(d) Because no charge-sheet having been given so far 

tothe petitioner, the order is invalid.

(e) Because the order is non-speaking order without 

any prior fact-finding inquiry and also against the 

principles of natural justice, hence invalid*

7. RELIEFS SOUGHT.

CE© view of the facts mentioned in para 6 above the

following reliefs are sought.

(a) That an order in the nature of certiorari may be

issued quashing the inpugned suspension order dated

9,8,1989 contained in Annexure 3#

(b) That an order in th^ature of mandamus may be issued 

directing the Respon-dents to reinstate the petition* 

er ifi the same position as before with full benefits
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and arrears of salary, allowances and perquisites 

of telephone etc.

(c) That costs of tfee petition may be allovjed.

8* in terim  orders

It is prayed that pending decision of the petition# 

the operation of the suspension order dated 9.8.1989 

contained in Annexure 3 may be stayed*

9. DETAILS OP REMEDIES EffiAUSTED.

The applicant sutanits that on 14.9.1989 he gave 

a representation to the Secretary, Ministry of Information 

and Broadcasting Shastri Bhawan Nev? Delhi through proper 

channel vjherein he prayed that the order for release of 

his isubsistence allowance may be passed at the earliest. 

k true copy of the said representation is ANNE'̂ aiRS NO, 4. 

to this application.

IG . The applicant further declares that the matter 

regarding which this application has been moved isnot

XJ '
pendlngbefore anyother authority or Bench or Sribunal.

11. Particulars of Bank Draft/postal Order in respeiSt

y  of the application fee,

1 . Number of Indian Posted Order^ 793516

2. Hame of the issuing Post Office Lalbagh, Lucknov;.

3. Date of issue of Postal Order 16,10,1989.

4. post Office at which payable, G.P.O, Lucknov?.

12. DETAILS OP ID^DEX

An index in duplicate containing the details of the 

documents to be relied upon is enclosed

13. LIST OF ENCLOSURES

1. Copy of the Appointment letter to the Post of

Assistant Station Birector (3 pages)

2. Copy of the Appointment letter to the post of 

Station Director (3 pages)

3. Copy of the Ministry of I & B Order No.C-14011/4/ 

89-Vig dated 9.8,1989 (2 pages)
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v e r i f i c a t i o n

1/ ShantL Prasad Agarwal, son of Shri Jagdish 

Prasad Agan-^al aged atont 51 years, working as Deputy 

Director (Programmes) residoi^  of 1 ^ 3 3 , Kendranchal, 

‘K*, Sector, Aliganj, Lucknow-226020 dohereby verify 

that the contBBts of paras from 1 to 13 are true to rny’ 

personal knowledge and belief and that I have not 

suppressed any material facts.

fv\

lAicknow, Dated. (S.P •^GRAWAL) \ • \ 0 .^

Get. 16 ,1989.
Applicants
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 ̂ No.C-14011/4/89-Vlg.
Oovernment of India 

Ministry of Information & Broadcaatlng, 
• • • • • • • •

Mew Delhi, the cj August, *89.

0 R D E R

WHEREAS a disciplinary proceeding against 
Shri S,p,Agarw*l, Deputy Director(Frogramraes), 
Doordarshan Kendra, Lucknow is contemplated;

NOW, THEREFORE, the President, in exercise 
of the powers conferred by sub-rule (1) (a) of 
Rule 10 of the Central Civil Services (Classification- 
Control and Appeal) Rules, 1965, hereby places 
the said Shri S.P.Agarwal under suspension with 
immediate effect/

It is further ordered that during the 
period that this order shall remain in force the 
Headquarters of Shri S*P*Agarwal, Deputy Director 
(Programmes), Doordarshan Kendra, Lucknow should 
be Lucknow and the said Shri S.P.Agarwal shall 
not leave the headquarters without obtaining the 
previous perroiasion of the undersigned.

(BY ORDER AND IN THE NAME OP THE PRESIDENT)

iJj

-X .  ( U.K.BHATTACHARYA )
UNDER SECRETARY TO THE GOVT, OP INDIA 

TELE I 387930
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IN THE CEM'RAL ADMIHI3TRATIVS TRIIUNAL, CIRaHT BENCH,

UJOTOW,

>■

Shanti Prasad ^garwal.

Versus

Union of India and others,

DOCUMENTS AND ANNE^OJRES RBPBRRED TO 

TI-IE Jffi>PLICATION« ■

..Applicant,

.Bespondents.

1. ANNEXURE,NO, 1.

2. ANNEXE  NO- 2.

ANNEXURE NO. 4,

LacknoX”?, Dated. 

Oct. 1̂  ,1989,

Photostat copy of the letter 

of appointment of the applicant,

photostat copy of the letter 

of promotion of the applicant.

Photostat copy of the suspensioi- 

order of the applicant dated 

9,8.1989.
Photostat copy of the

represen-tation^dx^.

----rl

APPLICAtH’



im m  CENTRAL ADMIRISTRATIVE TRIBUimL 

(Luck nov? Bene h)

Registration No. of 1989.

t

\
.J

Shanti Prasad Agarwal.

Versus

Union of India and others*

AI\TNE}OJRE NO-

.Applicant,

.Opposite parties*

{photostat copy of the -pjetter of appointment 

of t^e applicant is annexed herexvith)



No. 5/2]y73-B(A)
GOVERNMWT of lilDIA 

MI'':ISTRY OF IMFOMATIOK AI'lD BROj\I)CASTING

REGISTF.RED A/P
iiin3bi.\TE

Milv/ DELHI, 19 January, 1978,

Stoi 3 .P. A.'^arwal,
Trarisndssion Executive,

Do0rd ar sii an K end r &, ( i t s ̂ ), 
iU^ashvaiii Bhawan, New Jelhi-110(X)1.

SUBJECTS

Sir,;

Arpointoent to a temporary post in the cadre of. 

Assistant; Station Director in the ±ja2t5dE333*dmfeâ 2X/

Doordarshan.

i VJith reference to j'our a )̂y.')].lcation to the Union Public
^TV iCe  Commission for the pC’st ox Assistant station Director 
in  All India Radio, I an directed to say that on th e , recommendation 
of the Union Puci ic Service Commission,, the President is pleased 
to ofirer you a temporally appointment to a post in the cadre of 
Assistant Statioa Director in -ou t'c

tcI2o\Ang tem a aoii eoacHtionss-

the

i)

ii)

iii),

The post is General Central Service, Group 'a *
(Ga^.ettPd) and carries the scale of P̂ -y of Rs» 90.0-40- 
Ij.odEE-SO^^ 14.00. Your initial pay will be fixed in 
tiur. sc'ile j.n accordance with the rules ard orders 
of Go\’eClient for the time being in force. Y.ou. will 
aj.so be entitled to dra.w allowanc.es o.t the^rates 
admissi.ble under, and subject to the conditicog laid 
dovjji, in rules and orders governing the grant of such 
allowances in force from time to time,

Your ap-Dointment is purely temporary .:util further 
OT-.jer.o and will not confer any title to permanent

er,’pic!yiiicnt.

You v/ill be- on probation for two yeafs frcm the date 
of appointment. The period of probation may be extended 
at the discretion of the appointing authority* I f  the 
work or conduct- during the period oi probation is <iuch 
as to show that you are unlikely to become an efficient 
Officer of the cadre of Assistant Station Director, ye'd 
may I:o reverted to the subrtantive post, i f  ;my, on 
which you may hold lien. After the satisfactory^  ̂

caiipietion of the probation, you WJ.ll have no claim 
for substantive appointment to the cadre of Assistant 
Station Director and will continue in an officiating 
capacity and confinned as and when peiTflan=-nt vacancies 
in that" cadre beco'.t.^ available in accordance with the 

rules in force^

, 2/ -



-:3;-

satisfy tne gouve condiGic>n and desire to be exempted from 
the operation of the abc ve riientioned rule for ony special 
reasons, you should make a representation in writing in this

'fho offer of appointrpont vjouldj in xhat 

cancelled, and a lux'ther c aLuiunica tion
behalf inmedi-;. tely. 
case, be treated as 
will be sent to you in due course, if upon caisideration of 
your representation it is decided to offer you a temporary 

appointment in tJio cadre of jiaiyhjt&nt S tut ion Director.

ix) You wil.l be liabJe to transfer st any tiuie to 
Service under Public Coiporetion, if formed, and 
tb.?,.t on such tranofe;*.-’ you vjill be liable to 
conditions of Ser-'Hce to be laid down for the 
employees of that Corporationo

x) If  any declaration given or inioitiation furnished
by you pr..ves to be false or if you are found to
hnve wilfully suppressed any material information, 
you viill be liable to removal from Oervice and such 

, O',hex' action as Government may deem necessary.

2. In Case ^ou accept the offer of appointment on the
above terms and conditions, you ore requested to intimate 
your acceptance to this Kinisxry as we]l as to the Director 
General, jlfiixMi^xK^SXs/Doordarshan, Ne?; Delhi to v.ihom a copy
01 this letter is. also being sent. Th.e place of posting v/ill 
be intimated to you by the Directorate Generrl,
Dpordarshan.

If -y.our acceptance is not received within a fortnight 
of the dcti  ̂ of issue of this letter, or if after acceptance, 
you f0i.l TO pert for duty to the Station Director, etc. 
concerned according to the directions of the Director 
General, ^ixXKodcxxRacdla/Doordf^rshaii., thj.s offer will be treated 
as cancelled.

\ 0

Yours f i-thf i ly,

(I'I.L. Tatidon)
Under secretary to the Government of India 

Teie; 384896
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IN THE CE1?]:’RAL ADMNISTRATIVE TRIBUNAL, 

(Incknow Bench)

Registration No, of 19899

Shanti Prasad Agr®wal.

Versus

Union of India and others.

ANNS}gJRS

. .  .Applicant,

..Opposite Parties

"f
1

1 5

(photostat copy of the letter of promotion 

of the applicsi^ is annexed heremth)
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No. 22012/?./33-B(a )
CfOVuTrjr.ont of Inuiu 

Ministry of Information & Broadcasting

Now DolluVd^ thj 6th Doc«i 1985<

O R D E R  No. 24/85--B(a )

\

Tho Prjsidont is plaasod to appoint thj folloidng Officors in tho 

codro of Assistant' Statibn Djjcctor in' All India Radio/Doordcorshan to • 

officiuto 4 n'thu cadro of Station Diractor (Ordinary Grado) in All India Radio/ 

Doordarshan with jffuct from tho dato thoy assuinu churgo until further’ 

ordors and post thjm at tho Stations/Kundras indicated against thoir nun-js.

S .Ho, Hamu of tho Qfficjr Pr-jsjnt. Posting? 

'!• ' Shri R .N . Pillai •

.?<?,g.tin£ 

Station Dir-Station Diructor, ____________

AIR, C a l i c u t , o c t o r ,  AIR,
Cuddapah. ,

Rjmarks,

Against vacant 

post.

Sh. S .P . Agorwal

Shri S .P . Tandon

■4 * Snit, M*Se Rugmini

5 . Shri K .P , Do

Sh, J ,M, Kaushik

7 # Shri R ,K , Agarv/al

Assistant Station 

Diroctor, DDK 

Jalandhar,

Assistant Station 

DJjoctor, AIR, 

Lucknow,

Assi.stant Plann^g 

Officjr (ProgL ’

DG ; AIR, . .

Assistant Station 

Director, AIR, 

Kursoong.

Assistant Station 
Dirjctor, DDK, 

Bombay

Assistant Director 

of ProgTcOTmus 

(Policy), DG ; 

A*I»R,^ Dolhi,

Gontrollor of Vico Sh. J ,N , 

Programnias Kamalapur,

(Commjrcial) 

DG i DD,

Station Dir- 

octor, AIR, 

Aizvml,

Station Dir­

ector, AIR,

G .B .S ,, Dolhi, forr^d.

. postod at DDK, 

■BangdJLoro,

Vico Sh. K.P.K; 

N:imbiar, trans- 

fijrrod,

Vico. Sh. B .K; 

Dogra, tran::-

Station ^ir- 

uctor, AIR, 

Kursoong.

Dy, Dj.roctor, 
DDK, Bombay,

Station Dir- 

octor, AIR, 

Port Blair,

VicG Sh, P .K , " 

Singson, trans- 

fjrrod.

Against oxisting 
Vacancy.

-do-

- j Officors listed in para 1 abovo will bo on probation for a 
p̂ jx-iod of two y jars with offuct from tho data they assume chargo of 
thjoj r jspactivj posts,

Prosid.jnt is also ploasjd to ordor the following transfurs 

r- 1 St at ion^Dir actors (Ordinary Grado )/Station Di,roctor
U-luction Qradu), All -*-ndia Radio/Doord^irshon with immodiato offuct’ 
until,1 furthjr or dor a

. 2 /-



* Sh, K, Tlantkinga

^  §h« P.K, Sin '̂son

16. Sh* S.N« Sin?h

17« Shri M.S. Bodi

St.uticn Diroctor, • Stution Dtvoctor, Agrdnst vacan
AIR, Dibrug.Th, AIR, Kohima post.

Station Director, St-,atioT Dir-jctor, Vic-j Sh. K.
AIR, Î urs.jong. AZ% Dibrugcj'h. TLmthanga,

transf' îrr.id.

Against vaccmt 
post.

Pl;̂ Jining Officer Ejr. Diroctor, 
(Progr;;iramu), DG ; Ert.ja.a S.jr-> 
AIR, Now Dulhi, vicjs, K;jw Dolhi,

Station Dri'Qctor, Dlrjafcor of 
AIR, Gulhcirga, Prcgrcjnmcs 
(Hoad qu.jrtcr at 
Dalhi).

CHGGM Coll,
DG : AIR,̂  Now Delhi.- 
- ft-om 1.10.83 to 

31,12.83*

Nowly croatod 
post.

18. Sh, J.N. Kamalcxpur Gontrollor of

Progs., (Com.),
' DG : DD„ Balhi.

Diroctor, DDK, 
Bmigaloro.

Against a nov;!̂  
croat'od oost.

I

Gi^U'') (Rs'^i‘̂ 0̂ ‘̂ '000)^f^ p’ada of Station Diroctor (Solocrtion
assumes chaj’go of the post of 

two Szlch;j;< and will bo on probation for a period of

_\\..- V-\

Copy forw:Jdod tn i.

( J.L, Miith.u.i.'*)
Undor Sacrot.ry to tho Govt, of Indli 

TcAu ; 3:14896

Ou
10,;
11«
12,
13o
14„
15.
16,
17.
18. 
rg. 
20. 
21. 
22. 
23, 
24,. 
25.

station D.ij'octor, AIR, Calicut,. ^ copiosj,

^^ation Qiroctor, DDK, J„;lrjidh;j*.
Ration Di.roctor, AIR, Luckriow.

.Station Diroctor, AIR, I^soong.
Statidn Diroctor, CBS, Affi, Delhi.
^-..ation Kroctcr, Am, Sllchir.

t̂cition mroctor. Am, Calcutta.
Station Diroctor, AIR, Jcyporo- 

^^ation Diroctor, AI\ Indoro.
^cation M.roctor, AIR, Aizwal.
Station Diroctor, AIR, ^mchi,

^.Aion mroctor, CBS, Am, Calcutta.
Station Diroctor, Affi, Najibab..d,
^^a.ion Diroctor, Am, Gorakhpur.
Ration Diroctor, Am, Mathura.
Station D^octor, Am, Dj.’arugarh.
Ration Diroctor, Am, Cuddapah.
Ration, ^octor, Affi, Agoo-tala. 
station: Giroctor, Affi, Port Blair.
R a t io n  ̂ j c t o r .  Am, Kohima.

Ration:DlTjctor, Am Siliguri.
ao':! Dir jctor, DDK, Dangaloro,



IK TtE CEM'RAL ADFENISTRATIVE TRIHJmL, 

fLucknovj Bench)

Registration No* of 1989<

\-

Shanti Prasad Agarvml.

Versus

Union of India and others,

AN]>]EXJRE N O .... 3.

.Applicant.

.Opposite Parties*

)  " X

te'hotostat copy of the suspension order dated

9,8,1989 of the applicant isannexed herewith)



' No,C-14011/4/89-Vlg.
Government ©f India 

Ministry of Information & Broadcasting.

New Delhi, the August, *89,

O R D E R

WHEREAS a disciplinary proceeding a ^ i n s t  
Shri s.P.Agarwal, Deputy Director(Programmes), 
Doordarshan Kendra, Lucknow is contemplated;

NOW, THEREFORE, the President, in exercise 
of the powers conferred by sub-rule (1) (a) of 
Rule 10 of the Central Civil Services (Classification, 
Control and Appeal) Rules, 1965/ hereby places 
the said Shri S.P.Agarwal under suspension with 
J,rnin<i<11 a t e  o f f o c t ;

It is further ordered that during the 
period that this order shall remain in force the 
Headquarters of Shri S.P.Agarwal, Deputy Director 
(Programmes), Doordarshan Kendra, Lucknow should 
be Lucknow and the said Shri S.P.Agarwal shall 
not leave the headquarters without obtaining the 
previous permission of the undersigned.

(BY ORDER AND IN THE NAME OP THE PRESIDENT)

) -V  I
^  ' ( U.K.BHATTACHARYA )

•UNDER SECRETARY TO THE GOVT. OF INDIA 
TELE: 387930

(Tj

I-.. .

I
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m  Tm  CENTRAL ADMIKISPi^rlVE TRIBUNAL, CIRCUIT BENCH,

lUCKNOW.

Shanti Prasad Agarv’al.

Versus

Union of India and others.

. . , .Applicant*

. . .Respondents.

v(
ANI^^OTRE N O .. .-...4,

(photostat copy of the representation of the 

applicant is annexed herewith)



4,

T li«  S e o r it a r y ,
M /o XnloraiatleA & Broaddastlngt 
Shafltrl lbaw«n«

(Tlirouiph P re p « r ChamaX)

Sir.

t h i s  i«  w ith  r« ia re a c«  t«  y o u r o r d t r  NO*14011/ 
4 /8 9 -Y ig f  dated 9.8tHl989 p la c in g  m« undar au sp tna lon  
u a d a r r u la  10 (1 )(a ) ©1 CCa(CCA) R u la s , 1965 as t h a n  
i s  a d i s c ip l in a r y  p rc ca a d in g  conteopJifcad a g a in s t  na«

In  t h i s  o rder*  i t  was m entioned t h a t  th e  o rd e rs  
l o r  s iil^ liistenoe a llow an ce  w i l l  is s u e  s e p a ra te ly *  I  
have coae t o  know th a t  th e se  o rd e rs  have n o t been 
Issu ed  t i l l  now, I  s h a l l  he g ra te J u l 11 ^ e  o rd e rs  l o r  
s u b s is te n c e  a llow ance  a re  is s u e d  now a t  Itie  e a r l i e s t  
p o s s ib le  so  t h a t  I  and ay  l a n i l y  a re  n o t p u t t o  any 
h a rd sh ip  a t  th e  o c ca s io n  o l  l a s t l v a l s  n e x t n on th .

Thankim ig You»

You rs  l a i t h l u l l y .

I4 ,9 .1 9 a9
» ap« ty  B ir e c t o r  (P ro g s ., 

(Under ^ sp o n s io n )  
liuoknow.

. C.CcuJ|[)r

...Address lor correspondenctj-

50^ j Y/33 ke n br an ch al ,

) - - i '  'K* Sector. AliganJ,
" I,UCKN«W-226020.

/ r


